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Nsu Oslhl: Dated this the rfay of^

HON'3LE MR, 5. R.-AOIGE MitZ CH aI RP1 AN ( a) .

HDN'3LE MR..KUL DIP SIN GH,M EMBER(3 )

Sh. Anil Kumar Tyagi
S/o Shri R.s. Tyagi
Working as Refractionist,
Civil Hospital,
5/ Rajpur Road,
Delhi - 54.
R/o B-361, Delhi Admn. Flats,
Timarpur,
Delhi-110007.

Ravinder Kumar
S/o Sh. Munshi Lai Tyaqi,
Working as Refractionist,

R/o^^53"°M '̂̂ ^ '̂ Shahdara-31.,
Delhi-si. Colony,

Miss Madhu Gupta
D/o Late M.P. Gupta
Working as Refractionist
School Health Services
/o H.No.1604, Sector 4,

Urban Estate,
Gurgaon.

Mrs. Vibha Bagai,
R.K. Malhotra,

Working as Refractionist,
School Health Scheme,
°^f®=torate of Health Services,
Delhi Administration,
R/o D/i/18, Rajouri Garden,
New Delhi - 110027.

Sh. Raj Kumar Sharma
-o Sh. Hari. Dutt Sharma

Sh. Rajender Prasad
S/o Shri Mahavir Prasad,
Working as Refractionist,

Delhi'iH!r®''5°"^® Servicesueini Administration, '-'ctvices,
"^^^ore Garden,New Delhi - 110027.

(By Advocate: Shri J.C.madan )
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VarsUs

1, The Ihion of Ini-1ia»
through Secretary,
Ministry of rinance»
North Block,
New Oelhl-1

2. The Secretary,
Ministry of Health & F^ily iJ^faro,
Oppartment of Heal th.
Go\/t» of India,
Nisn an Sh auan,
Nau Oelhi-ll,

3. The Secretary (M edi ),
Gov/t, of National Cjpltal Territory of Delhi,

am Nath Marg ,
DaIhi-54. Roflpondente.

(Nona for region dents)

ORDER

3Y HON'OLE MR.S, R>-ftDlGf. VICE OtftinMftN(A).

Applicants uho are Refractionists in

di^'ferent hospitals and School Health Schene under

the Directorate of Hflealth Services of Govt* of NCT

of Delhi and are in tha scale of Rj,1200'>20 40, seek

the scale of 350-2200 ui. e.f, 1.1.86 uhich they d ai«

is being paid to their counterparts in Municipal

Oa rpo ration of Delhi and CGH S with all consequential

benefits, on the principle of equal pay for equal

uo rk.

2. Ija have heard epplicents' counsel ^ ri Madan.

Nona appeared for respondents* \Ja have perused the

materials on record and given the matter our careful

consideration.

3. A reply has been filed by Respondent No. 3 in

uhl(h it has Deen stated that tha pre-revisad scale

for the post of Ref ractioni st in Central Ho spi tal i/M Ct^

CGH S was 330-640/- whereas the post of Refractioni st in

Govt. of NCT of Delhi carried the scale of lb. 330-560/-.

/^



- 3 -

The Pay ODmmission recommended the revised scale
of Rs.'1 350-2200 forpre revised scsleof Ri, »O-64o/-
0^d Wi. 1200-2040 for pre revised scale of te. ;^-5eo/-.
Since the pay scale of me post of Ref ractioni st in
Central ^>o vt. Hospitals uas already higher than
mat of Refractionists in Delhi ftdnini stration
Hospitals it has no t Deen found possible to agree to
th e p ray er»

No r aply has been fil ed on beh alf of Re^ondent H
1 or Respondent No»2

i.d

5, From the aforesaid reply uhich is someiiiat
sketchy mere is noming to indicate vmemer me
claims of spplicants for pay and allowances adnissible |
to Refractionists working in CGH ^Pl CO w. s. f. 1.1.8 6
have been exdnined by Respondents on me basis of

similarityf if any of educational and e)^eriBncB

qualifications (essential as well as desirable )
service conditions, functions, duties and responsibilities

and omer relevant criteria as laid down in a catena of

judicial pronouncements.

In me facts and circumstances of me case.

me Oft is di^osed of uim a direction to Respondent

No. 3 in consultation uim Respondents No.1 and 2 to

exanine ms of spplicants for enhanceT'ent of m ei r

pay scale and take a decision uhemer me ssms mould

be enhanced to "S. 1350 -2200 u. e.f. 1.1.66 so as to bring

men at par uim me Refractionists in CGH flCO, after

taking into account me nature of duties, responsibilities,

requisite qualifications, mode of recruitment and

omer relevant facts uhile applying me principles of

•cqual pay for Cqual work' in accordance uim me settled

law, rules and instructions, and also me reromm endations

ire



or ths 5th p„y Cb^i salon. »i ay all p , reasonad
and ^aaklng ordar In c„a th ay ara raJacUn, the data
or the ^pllcsntarbr enh ah oar. an t or the pay acalas
ullh intimation to than. Neoasaary action In this
regard di nil be taken as exp oditlously as possible and

prarerably ulthln six month s r lom the date or receipt or
a copy or this o rder.

/ug/

Ifia Oa is cji^csed of in tsims of
p ara 6 aboua* I

( 5. R, aOIG i )
VICE CHAlfWAN(A).


